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Per: Ashok Jindal: 
 

 

   The Revenue is in appeal against the impugned order.   

Where the ld. Commissioner Appeal has the remanded matter back to the 

adjudicating authority to decide the issued on merits. 

 

2. Heard the parties.  Considering the fact that w.e.f  10.05.2001 the 

Finance Act, 2001 has revoked the power of remand by the ld. 

Commissioner Appeal .  

 

3. Therefore, the impugned order is set aside as the power of 

remanded by the ld. Commissioner has been taken away.  Therefore, the 
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matter is remanded back to the ld. Commissioner Appeal to decide the 

issue on its own merits after affording reasonable opportunities in both 

the sides to present their case. 

 

4. Appeal is disposed of by way of remand. 

  (Dictated and pronounced in the open Court). 

 

(Ashok Jidnal) 

Member (Judicial) 

 

Sakshi 


